
GOVERt .... l\lEI\'T OF MEGllAL"-YA 
LAW (A) DEPARTI'IlEl\'T 

ORDERS lIY Til E GOVERNOR 

NOTIFICAT I ON 

Dated. Shillong the 10" l)eccmbo: •• 201 S. 

f'o. U(A) 77120001l't1183 - In exercise orthe powers CQnfem:d under rult I-A of the Rules for 
Administration of Justiet and Police in the Khas! and Jaintia Hills. ]937 Ill1d furthcr under sub
section (I) of Scction 2 of Ihe M~ghalaya Autonomous Districts Adminislrtltion of Justice Act 
(Assam Act XIV of 1%0 as adapted and amende(] by Mcghalaya) rCbd with paragmph 5 orthe 
SLxth Schedule of tile Constitution. the Governor nf Meghalaya. "ith the approval of the Hon'ble 
High Court of Megh.1Jaya. is pleased to appoint Smti B. MlI"Tic.ln-ehargc District & Sessions 
1udge. Ri-l3boi as the Addit ional Deputy Commissioner, Ri-Bhoi District for the trial of all 
offences punishable with death. imprisonment for life or imprisonment for 11 tena of oollcs:s than 
fht years under the ]ndiM Penal Code or und~r any other Law for the time being applicable 10 

the Districl and also to hear nil Civil and Criminal revisioru;. appeals. elC, from, the decisions of 
the Assistants 10 the Deputy Commissioners \\ithin the ~id Districl and Ihe Qo"emor is further 
pleased In direct Ih31 such District & Sessioru; Judge as Additiunal Deputy Commissioner shall 
for the purpose aforesaid, e:l:crc,isc 3]] the Judicial powers of the DepUty Commissioner witbin 
the said Dislric\. 

This s<.Ipersedcs all earlier nOlific3tioa' s issued under aforesaid provision., within Ri-Bhoi 
District. 

dl 
(L.M.~ 

Sped al Secretary to the Qo\·cmmcnl of Meghalaya. 
Law Department. 

Memo, No. U(A) 7712000/Pt.f1 8J-A Daled, Shillortg tbe 10" Dc<.:cmber. 20 15. 
Copy to :-

1. P .S. 10 Chief Minister for information of Hon 'hle Chief -"Iinister. 
2. P.S. to [kPllly Chief Minister. Law for inronnation ofHon'ble Depot)· Chief Ministcr. 
3. The Advocate Gcncrnl. Meghalaya. 
4. The Additional Ad\'OCalc General's, MeghaIllya. 
5. The Rcgistrnt General. High COw1 of Meghalaya, Shillong. This has reference to her 

notification Memo. No. }leM.lII] 84nO IS/3819-A. dl. 09.12.20IS. 
6. The Accountnm General (A&E). Meghalayn. Shillong. 
7. Slllt; B. Mnwric. In-ehargc District & Sessions Judge, Ri Bhoi Distri ct, Nongpoh. 
8. nle Deputy Commissioner, Ri Bhol Dimict, Nongpoh for favour of information and 

necessary action. 
9. All Deputy Commissioner. 
10. The DirectorCknerul of Police. Meghalaya. ShilJong. 
II. The Superintendent of Police. Ri Bboi Dhtrict. Nonllpoh. 
12. Government PleaderlPublic Prosecutor, Ri Bhoi District., Nongpoh. 
13. The Direc!Or or Printing & Stationery. Shillong for favour of publication of the 

notification in the Meghalaya Gazcue. 
14. Treasury Officer. Nongpoh. 
IS. Homc (police) DeJXIrtment. 
16. Presidents, AIII3:u- Associations. ShiHans' Jawai/Turn. 
17. Personnel (A) Dcpanmenl. 
18. LaJ."{B) Department. 

U,9,-r5EO. Law Department. 
20. Personal file of the officer. 
21. Guard file. 

~rderC1C .. 

Special Secretary ~ovemment ofMeghalaya, 
Law Department. 


